W5 | Wit Answers
&j’bﬂy éne de
t Doordsrilii’

Kendra, - Delhi -

wlsﬂlladbytrlmfarbutﬂtuwuun
mumm

MQWW&“
and Deordarshan

5878, SHRI BIRENDRA PRASAD:
Wil the Minister of INFORMATION
AND BROADCASTING be ppleased
to state:

(a) whea did the first advertisement
of Thumg Up as a “Refreshing Cola”
sppear on ATR er Doordarshan; and

(b) when was this sdvertisement
screenad by the Committee to check
whether it conforms to the Code for
Commercial Advertising?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR! L. K.
ADVANI): (a) The first advertise-
ment of ‘Thums Up' as a Refresing
Cola’ wag telecast by Doordarshan
on Mth April, 1978 und Broadcast by
A. I R on 2nd July, 1978

(b) Doordarshan examined the
advertisement in the first week of
April, 1978 and AIR in the third week
of June, 1978

' Shifiing of OMice of IDPL
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‘count under section

H, N. BAHUGUNA): (a) The . Head
Oﬁoeofthe‘lnaim.._bthamdm-
maceuticals Ltd, (IDPL) and its
Hwkuﬂnsbiviwmmmtoﬁe
shifled to Dundsbery, District Gurgan
in April, 1979. The office of the Chief
of Personne] Department (CFD) is
one of the divisions in the Head Office
of IDFL.

(b) While the employees may have
to trave] longer distances, IDPL have
to shift from their present location as
it had been declared 3 non-comimer-
cial area snd mo suitable alternative
accommodation was available = else-
where in New Dethi. Hence, there
was no alternative hut to relocate
these offices near IDFL's factory in
District Gurgaon.

(c) No, Sir.

Inspection of Accounis o M/
Swadeali Polytex Limited
5880, SHRI K. LAKKAPPA:  Will
the Minigter of LAW, JUSTICE AND

COMPANY AFFAIRS e pleased to
state:

(a) ‘whether smpm'o'f the
company’s books of accounts of M/s.
Swadeshi Polytex Limitsd, Ghagiabad,
ordered under Section =~ 209-A of the
Companies Act, 1656 has been com-
Phledtndi-‘n.ﬂndinhwmd

' (b) action - proposed o e , taken
mimttu mmmmp not,

THE MINISTER OF LAW, JUS-
TICE AND COMPANY = AFFAIRS
(b) m Ingpection bostt“o! ﬁd
: ﬂn of tha Com-





